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AT

Central Admnistrative Tribunal
' Jodhpur Bench,Jodhpur

Eate of order & 15.3.2001

inal Applicetion

Narayan Ial 8/0 bbr:. Knhangar ji FHali~ aged 42 years, ED
Chowkidar, Head Post Office, Jalore R/o Shastri Hagare
Colony, Cld Bus Stand, Jalore,

cesgtesee Applif:ant.

Ver SU.S

1. Union of Imdia tirough the Secretary to the
\Governrzent of ,Inc'iia, Depai'trmnt of POgts,Dak
Bhawan, New Delhi.

Head Post Master, Head Post Office, Jalore.

essvesee RespO!ﬂentSo

LE NN N J

Vi jay Mehta, Counsel for the applicante.

Mr. Vineet Mathur, Counsel for the respom:’lents.
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Hon'ble Hr. AK, Higra, Judicial Menber
Hon'ple mr. A.FP. Nagrath, Adndinistrative penber

aeca s

CRDER

PER PR oA+ KoMISEA &

The applicant had f£iled this application with the

prayer that tbe reﬂpondentw be rec—trainec. trom taxﬂn@ duty
of ED Hessanger from the applicant amd the respondents be
further directed to take duties from the applicart of the

post of E.D .ehcﬁw?kidar- _
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2. . Wotice of the O.A. Was given to the responients

who have filed the reply. In the reply, it is contended by

the respondemts that due to abolition of non-technical cate-
geries of Emé including E.D.Chowkidar, the post of E.D,
Chowkidar, Jalore, an :whichpost the applicant was working,
was abolished. The post of E.DLhowkidar was re-designated
as EDDA vide D.G. Posts letter dated 14.12.1987. &as a
result of abolition of post, the applicant was posted as
EJDJJiegsanger in-order to adjust him otherwise he would have
béen dis-ergaged. The applicant has been 'accp's‘mnoaated on
the post of EDA amd, therefore, he cannot insist to remain
labolished post. In

!
viev of thig, the applicant has no case and the D4, deserves

posted as E.D.Showkidar,that is now an
to ke disvdsgsed.

3o ' We have heard the learned counsel for the parties

and have gorm tirough the case file.

4. From the facts of the case, it appears that the
post of E.b.Chowkidar at Jalore was asbolished. &s a result
of abolition of post, the applicantﬁrould have been remndered
jol-less because the responients would have dis-engaged him.
However, the applicant has been edjusted on the post of
EDDA as Eéeséangef‘eim, th;zxfefore, the applicant camnot rai se
a grievance that, no work other than that of a Chowkider cen
be taken from him. In our opinion, the spplicant canmot
insist to remain posted on the post of Chowkidgar which

no more exists now. The Origim l Applicstion, in our

opipion, is devoid of merit and deserves to ke disuis sed,

5. The Originmal Application is, therefore, 4 iswissad,.

The parties are left to bear their own coste

( AP JNAGRATH ) ( A.KeHMISRA )
Am,.Fember . , Jud lL.Menbef
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